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The International Financial Services Centres Authority Bill, 2019

MR. DEPUTY CHAIRMAN: Bill for withdrawal. ...(Interruptions)... Now, we shall
take up the International Financial Services Centres Authority Bill, 2019.
...(Interruptions)... Shri Anurag Singh Thakur to move for leave to withdraw the

International Financial Services Centres Authority Bill, 2019. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG
SINGH THAKUR): Sir, I, on behalf of my senior colleague, move for leave to withdraw
a Bill to provide for the establishment of an Authority to develop and regulate the
financial services market in the International Financial Services Centres in India and for

matters connected therewith or incidental thereto.
The question was put and the motion was adopted.

SHRI ANURAG SINGH THAKUR: Sir, I withdraw the Bill.

REGARDING CLARIFICATION ON THE RULING BY THE CHAIR

MR. DEPUTY CHAIRMAN: Just wait for a minute. ...(Interruptions)...

AT IIRAT A8 1 gaE 8 39 g W ROfd W a) S 2 . (cad)...
AT TR W89 1 gEg B 39 gt ) Refd W #R 1 5, sy g Sl
e W - AY Id & f6 § 989 &I sood 81 § GHhdl| ... (@FE)... House &
AW Business ©, YT ...(&dEM)... Just, I would like to clarify AT IRHT AT

9 under Rule 238 @RI 8T "(i) refer to any matter of fact on which a judicial decision
is pending." (v) reflect upon the conduct of persons in high authority unless the

discussion is based on a substantive motion drawn in proper terms." ...(Interruptions)...
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we have given a. ...(Interruptions)...
SHRI ANAND SHARMA (Himachal Pradesh): Sir, he has given it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Second thing, the words "persons in high authority"
mean persons whose conduct can only be discussed on a substantive motion drawn
in proper terms under the Constitution or such other persons whose conduct, in the
opinion of the Chairman, should be discussed on a substantive motion drawn in terms

to be approved by him. ...(Interruptions)...
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SHRI ANAND SHARMA: Sir, this House has the power.

MR. DEPUTY CHAIRMAN: As per the Ruling given by the Chairman, Rajya
Sabha, on 24th April 1989, the role of Governor in relation to Proclamation issued by
the President under Article 356 can be discussed only when such a Proclamation is laid
before the House and becomes its property. In the instant case of Maharashtra, the
Proclamation in question is still to be laid on the Table of the House. Moreover, as per
the media reports, the issuance of the Proclamation has been challenged in the Supreme
Court, as such, the matter becomes sub judice. So, it is clear. ...(Interruptions)... I will

not allow it. ...(Interruptions)... No; I will not allow it. ...(Interruptions)...
SHRI DEREK O'BRIEN (West Bengal): Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will not allow point of order. ...(Interruptions)... On
this issue, if you want. ...(Interruptions)...On the transgender's issue. ...(Interruptions)...

On the transgender's issue. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY (Gujarat): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: On this, the Chairman has already given his opinion

in the morning. ...(Interruptions)... I will not allow. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, the Minister was allowed to speak on this

matter. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will not allow. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, the matter was sub judice but one Minister

was allowed to speak.
SHRI TIRUCHI SIVA: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: On the Transgender Persons (Protection of Rights)
Bill, 2019. ...(Interruptions)... 3FR RIS e R MUt Wige 3w ifex &, df #
allow &% | Regarding the point of order, the rule is very clear f& ST House & {WH
Business &, 3R $H¢ HUR 3MMT Egs) Pedl, al [ will allow; otherwise, I will not allow.

...(Interruptions)... No; I am not going to allow. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, it is unconstitutional and undemocratic. ...(Interruptions)...
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3 STFHIALY. AT AERAT, $9 W AR RRAT FE gF | G g S
qrex fear ok Refd wwe &% €t Rules & AR 3R g9 fdd W point of order
g, al ¥ accept B DI TR g /| ...(@a@em)... Shri Tiruchi Siva. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, are you still taking up the Bill? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will not allow. ...(Interruptions)...No. 3R 3119 g4
fdeT W discussion AT TEA €, A H point of order allow HEH| ...(FEH)...

SHRI TIRUCHI SIVA: Sir, I have a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Is your point of order on this Bill? ...(Interruptions)...

SHRI TIRUCHI SIVA: No, Sir. ...(Interruptions)... It is about democracy, about the

Constitution. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Siva, if you have a point of order on the
Transgender Persons Bill. ...(Interruptions)... If you have it on this Bill, then I will allow
the point of order. ...(Interruptions)...

SHRI TIRUCHI SIVA: Before that, you settle that. ...(Interruptions)... Sir, this

House, the Council of States should discuss. ...(Interruptions)...

st IUUIURT: 39 ORE I Y81 IR HT R HeAl, 39 UBR I Sl Al 39
qedqul & W a1 HR L ©, 98 HA AN Tl I | . (JFEH)...

SHRI TIRUCHI SIVA: Parliament is meant for debate. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m. on Tuesday, the
26th November, 2019.

The House then adjourned at five minutes past two of
the clock till two of the clock on Tuesday,
the 26th November, 2019.



